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3. In respect of CP No. 4612076 Rejoinder has been filed. He is seeking

time to file Rejoinder in IA No. 3212016. Time is granted. The

Rejoinder in IA No. 32l2l16to be filed on or before 1,0.03.2077.

4. In respect of CA No. 5012076 the Learned Representative of the

Petitioner has informed that liberty may be granted to file Rejoinder.

Time is granted. Rejoinder to be filed on or before 70.03.2017.

5. All the Applications and Petition are adjourned to 31.03.20L7.

M.K. SHRAWAT.
27th February,2017. MEMBER (IUDICIAL)
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